
CFNTPAT. ADMTNTSTPATTVF THTBEJNAI. 
PPTNCTPA]. HFNCH. NFW DH.HT  

OA NO, 1733/2003 

ft i s the 1 5th day of hi 1 v . 2004 

HON HIF SH, V. K. MAJOTR.A VICE CHA IRMAN ( A 
HONBIF. SH, NUI.DTP SNGH, MF.MBFH (J) 

Su.hi I Etimar Sharrr,'a 
S/n Shri H.K.Sharma 

Krishan KumFtr Vii 
S/n Shri Buddha Si nh 

Sushi 1 Kuirnar Saini 
S/n Shri Pota Ham Saini 

Suni I Kurnar 
S/n Shri Ham Swaron 

Puirsotham 
S/n Shri Phoc, 1 Si nh 

A. K. Hattaeha rva 
S/n Shri T. K. Rhattaeharya 

7. 	Haiesh kumar I 
S/n Late Shri Ram J.al Rehari 

H. 	Samnurna Nand 
S/n Late Shri Shiv Na.vak F iwar i 

Mahesh Chand I 
S/n late Shr i J.axrni Chand 

Hi. 	H. K. Nishad 
S/n Shri Ham Eripal 

11. 	chhidda Al i 
S/n late Shri Chuit.ta.n 

12 	Eddal Singh 
S/n Shri Sinahi l.a 1 

Ram Prakash VT TI 
S/n late Shri Raldev 

D.K. Sha.rrna 
S/n Shri El), Sha.rma. 

Asad lit 
S/n Shri Asra.f' [11  lah 

IC. 	•A.P. Hhatnagar 
S/n Shri H.P. Rhatnagar 

Om Pra.kash IT 
S/n Tate Shri Sohan la] 

Nai'esh Chand 
S/n Shri Pam Prahash 
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1). Viiai 	Pal 	Singh 	I 
S/n 	late Shri 	J)ashrat. 	Singh 

20. Pa iiv Sharma 
Slo 	late 	Shr I 	J. P. 	Sharma 

21 	. Vi shnoo Saran 

S/n 	late 	Shri 	1. P. 	Sharma 

 Pam Kumar V 

S/n Shri 	Hosh Pam Singh 

 Brij 	Pal 	Singh 

S/n 	Shri 	Pam 	l.al 

21. Kulveer Singh 

S/n 	Shri 	Jawant. 	Si nh 

25. Siini 1 	Singh 
S/n 	Shri 	tjrnp(j 	S)ngh 

Dava 	Shankar Sa.xena 
S/n 	1.ate Shri 	Prem Shankar 	Sana ,...Ar.nl I eants 

Al I 	work ig 	as 	F I r s t 	F I reman/T)i esel Asstt. . 	at 
sent or 	sect. ion 	Fngineer/).nco/N . RI. Mnradabad 

(By Advoeate 	Shri 	H.P. 	Chal<ravortv) 

Versus 

The t1n i o n 	of 	I nd i a. 	through 

I he 	Genera I 	Manager, 

Northern 	Ha i I way. 
Haroda 	House 

New 	Dc 1 h 1 

2. ftc 	sional 	Pal lwav 	Manager. 

Nort he i'ri 	Ha i I wa v 	Morad ahad 
Persona. I 	Hene ) ... Pesrnndent.s 

(By Advoeat.e 	Sh. 	P. I..I)hawan 	for 	offieia resi- ondents. 

Sb. 	A.I. V rvedi 	riroxY 	for 

Sb. 	Yogesh Sharma 	for or 1 va te 	resnondents 

0 P 1) F P (.OHAI.) 

By Sli. V.K. Ma. intra. Vice Chairman (A) 

learned eounse ] heard 

2. 	learned counsel for api leant brought. to our not ice order 

dated 7. 5. 2004 in OA-4 13/2004 whereby the said QA was di sr,osed 

of 	a s 1' o 1 1 ow s - 

I 
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14. 	Ends of Justice would he duly met 

if the riresent. OA is disposed of at this 
stage with a di rect ion to the resnondent 
that 	in so Ia r as ar)r)1 I eants who have 
PeSi)Oflde(J 	by war of their object ions 	in 
the 	form of rerjre,sentat ion to the not Ice 
dated 	24. 2, 2fliJ4 	the 	same would 	be 
COnS 1 dered 	wh i I e 	f i na I I s i n 	the 
senioi ritv list. 	However, those who have 
not nreferred any renresental ion. I V they 
nret'er 	renresenl-.at ions. i.e., obiect ions 
to the nrovisionaj seniority list dated 
lh. 2. 2004 with in two weeks from the date 
of 	rece r)t of the cons' of this order the 
same sha I I be entertained by them. 	The 
resnondenl.s 	sha.l I 	at 	the 	f. ime 	of' 
final sing the seniority list., consider 
the 	(lb ecta ions nut-forth by annl icants 
and t'ina.lise the seniority list within a. 
ncr i od of three months thereafter, tak i rg 
into cons i dera t. ion the dee i si on of 	the 
fri bina I 	as 	we I I 	as 	ru I es 	and 
iist ruict. ions 	on 	the 	sub ect, 	If, 	on 

1' i na Ii sing 	of 	the 	seniority 	list, 
ann I i ca.nts 	are st I I I a7r i eyed 	i t sha. I I 
be onen to them to annroach this court in 
accordance wi th law, i f no adv i sed 

15. 	The nrc i i ml na rv 	obiect ions 	and 
content ions on merits are not ad indicated 
!JflO fl 

3. 	learned eouinse I of the r esnoneJent.s Sb. 	1)ha.wan stated that 

the 	seni or ity 	list is being re\•' I sed in terms of 	the orders 

'ia ted 7 . 5 . 2f)04 i n OA-4 1 3 / 20t)4 . 	Roth s i l es a greed that in case 

the 	anni i cant makes a 	rer)resenta.t ion, the same sha 1 1 	he 

con_s dered a lcngwi tii other renresentat ions in terms of order 

dated 	7.5. 21)04 before final ising and revising the seniority 

list. 	Accord i n Iv. 	this 	OA is di stiosed of 	di rect i iw 	that 

anni i cant sha 1 I 	make a renresent.at ion Wi fbi ri a week to the 

resnondents who shal I consider and decide the same by tiassi rg 

a. 	deta i led and sneak i rig order before revising the seniority  

list. 

M.  
Member ( J 

It qezl" 
( V. 1<. MAJO'i'RA 
Vice Chairman ( ) 

I sA1 




